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THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOPMENT 
(SHRI R. V. SWAMINATHAN):
(a) The Central Government has no 
such proposal under consideration.

(b) The existing measures for con-
trolling deforestation have been re -
viewed and as a result the Forest 
(Conservation) Act 1980 was passed 
in  October 1980.

(c) The Central Government gives 
50 per cent Central assistance up to a 
maximum of Rs. 1000 per hectare and 
Rs. 250 per 1000 seedlings to States 
for raising and maintenance of forest 
plantations as also for free supply of 
seedlings to farmers and children un-
der the Centrally Sponsored Scheme 

of “Social Forestry including Rural 
Fuelwood Plantations" in selected
districts.
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Sale of Sub-Standard Seeds

•505. SHRI B. V. DESAI: Will the  
Minister of AGRICULTURE be plea-
sed to state:

(a) w hether the Ministry have ex-
pressed great concern regarding sub-
standard seeds being sold in the m ar-
ket and has stressed the  need for 
better quality control; and

(b) whether any directive has been 
issued to the National Seeds Corpora-
tion* and State Farms Corporation of 
India in this regard?

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOP-
MENT (SHRI R. V. SWAMINA-
THAN): (a) The Ministry is con-
cerned about the quality of seeds be-
ing sold in the m arket as this is a 
vital input for ensuring higher crop 
yields. Under the Seeds Act, 1966, 
enforcement, of quality control on 
seeds is the responsibility of the 
State Governments. This point has 
been improved upon the States on 
several occasions.

(b) The State Farms Corporation 
of India and the National Seeds Cor-
poration were set up with the pri-
mary objective of producing and dis-
tributing seeds of guaranteed quality. 
They are fully aware of the concern
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of the Government in respect of the 
quality of the  seeds and their per-
formance is continuously monitored 
and reviewed by the Government.

Meeting with Chief Ministers Re: 
Share of Cost for Narmada 

Project

*509. SHRI DIGVIJAY SINGH: 
Will the Minister of IRRIGATION 

be pleased to lay a statement show-
ing:

(a) whether he held a meeting on 
the 28th December, 1981 with Chief 
Ministers of Gujarat, M aharashtra 
and Madhya Pradesh to share the 
cost of the Sardar Sarovar (Narmada 
P ro jec t);

(b) what was the commitment 
made by each State and how much 
did each State actually contribute;

(c) was the shortfall due to the 
Planning Commission not ensuring 
adequate financial provision; and

(d) how is this situation to be recti-
fied?

THE MINISTER OF STATE IN 
THE MINISTRY OF IRRIGATION 
(SHRI Z R. ANSARI): (a) Yes,
Sir.

(b) The Chief Minister, Mahara-
shtra stated that during the current 
year (1981-82) Rs. 3 crores have al-
ready been paid and that the pro-
vision of remaining amount of Rs. 
6.68 crores which includes l/3 rd  of the 
arrears agreed to b» paid will also be 
made by the State Government during 
the year 1982-83, The Chief M in iste r, 
M adhya P ra d e sh  w hile  ap p rec ia tin g  
the need for making adequate provi-
sion in his State plans, expressed that, 
in view of constraint of financial re -
sources, the State would not be able 
to provide full amount during 1982- 
83. The Chief Minister of Rajasthan 
was not present in the meeting.

The actual amounts proposed by 
the States in their Annual Plans

1982-83 against the requirements are  
as under: —

Provision Provision 
necessary actually 

including made 
l / 3rd arrears 

share

(Rs. crores)

Maharashtra . 9 -68* 9 -68*

*(Rs. 3 
crores 
already 
released)

Madhya Pradesh 20-44- 9-60

Rajasthan . 6-11 0-50

(c) No, Sr.

(d) This m atter has been actively 
taken up by the Centre as well as 
the State Government of Gujarat with 
these State Governments.

Brahmaputra Board

511. T>B. KRUPASINDHU BHOI: 
Will the Minister of IRRIGATION be 
pljased to state:

(a) the composition of Brahmaputra 
Board constituted in pursuance of the 

Brahmaputra Board Act, 1980 and its 
terms of reference; and

(b) the progress made by the Board 
in its work so far?

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION (SHRI 
Z. R. ANSARI): (a) and (b). The
Brahmaputra Board constituted with 
effect from 31st December, 1981, in 
pursuance of Brahmaputra Board A ct,
1980, com prises of C h a irm an , V ice- 
Chairman, General Manager and Fin-
ancial Adviser of the Board and re-
presentatives one each from the States/ 
Union Terriitories of Arunaehal Pra-
desh, Assam, Meghalaya^ Nagaland, 
Manipur, Tripura and Mizoram., and 
5 concerned Central Ministries and 
four Central Agencies of the Govern-
ment of India and the North Eastern




